ITEM NO.12 Court 10 (VvVideo Conferencing) SECTION XVII

SUPREME COURT OF INDTIA
RECORD OF PROCEEDINGS

Civil Appeal No(s). 2209-2210/2021
SHASHI AGARWAL Appellant(s)
VERSUS

JAYANTA BANERJEE & ANR. Respondent(s)
( IA No.67906/2021-EXEMPTION FROM FILING C/C OF THE IMPUGNED
JUDGMENT and IA No0.67907/2021-EX-PARTE STAY )

WITH
Diary No(s). 13239/2021 (XVII)

(FOR ADMISSION and I.R. and IA No.67712/2021-EX-PARTE STAY and IA
No.67710/2021-PERMISSION TO FILE APPEAL)

Date : 28-06-2021 These appeals were called on for hearing today.

CORAM
HON'BLE MR. JUSTICE NAVIN SINHA
HON'BLE MR. JUSTICE SANJIV KHANNA

For the parties Mr. Mukul Rohatgi, Sr. Adv.
Mr. Kaushik Poddar, AOR

Mr. K.V. Viswanathan, Sr. Adv.
Mr. Anando Mukherjee, AOR

Mr. Kumar Anurag Singh, Adv.
Mr.Zain Khan, Adv.

Mr. Rishav Banerjee, Adv.
Mr. Anurag Kishore, AOR
Mr. Ritoban Sarkar, Adv.
Mr. Madhuja Barman, Adv.
Mr. Avishek Das, Adv.

Ms. Somna Dhown, Adv.

Mr. Akhilesh Shrivastava, Adv.
Mr. Ankur Mody, Adv.
Mr. Awanish Sinha, AOR

UPON hearing the counsel the Court made the following
Signal/ure—N‘ol Verified o R D E R
B%ma?w Permission to file Civil Appeal (D.No. 13239/2021) is

Date: 20; 6.28
17:19:05|
Reason:

granted.
Issue notice in both matters.
.2/-



Mr. Rishav Banerjee, Advocate appearing on behalf of
Mr. Anurag Kishore, AOR accept notice on behalf of Respondent
No.1 in both the matters.

Counter affidavit be filed within two weeks.

Rejoinder affidavit, if any, be filed within two
weeks thereafter.

In the meantime, the proceedings before the
Insolvency and Bankruptcy Board of India ( IBBI’') may continue
but no final order shall be passed.

List after four weeks.
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